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Q!EL. No. 211/86 

CORAFI : HON'BLE MR. P.H. TRIVEDI 	• . V I CE CH Al RM N 

HOr\BLE MR. P.M. 103H1 	.. MEMBER 

29 .7 .' 86 

Dr. Brijendra Prasad, applicant in persor4# is heard. He 

states at the Bar that kkak he is/wihdrawgL.P. pending 

in the High Court. The respondeni i have alreary filed a 

reply. The case is adjourned to 5th August, 1986 for 

further directions. 
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OJk. 211/86 

CORAr1 : HON'ELE MR. P.H. TRIVEDI 	 VICE CHAIf1AN 
HUN' BLE MR. P.M. 20SHI 	 .. P1ETE3ER 

5 .8 .' 06 

The applicant and rr • J.D. Ajmera, the learned counsel for the 

respondents are present. The applicant undertakes to withdraw 

L.P. pendinq in the High Court on 11th August, 1986. The case 

is therefore adjourned to 28th August, 1986 for further directions 

and hearing-, 
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The applicant has not shown tht he hes withOrawn the p:tiLin 

L .P. bolero the High CourL 	 netLor is Wated as 

encirej beere Lbo Pigh Count. The epplicetiun is summar-r- J.1 )' 


